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(b) and (c). Specific lugestions and 
pro r osals, as and when received. are con-
sidered by the Municipal Body. The D.M.C. 
and N.D.M.C. have not received any such 
proposal for their consideration. 

Dispute between Punjab and Hary_ 
over Control of Canal Headwork. 

*1646. SHRI V. NARASIMHA RAO: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

I a) whether it is a fact that there is a 
dispute between Punjab and Haryana on the 
control of the three Canal Headworks at 
Rupar, Harike and Ferozepur ; 

t b) the terms of the I18reement under 
the Punjab Reorganisation Act in reprd to 
these Headworks ; 

(c) the respective stands of the Punjab 
and Haryana Governments; and 

(d) whether Government propose to 
mediate in the matter to help the parties 
arrive at an amicable settlement? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : (a) The 
control of the three Canal Headworks at 
Rupar, Harike and Ferozepore has not been 
handed over by the Punjab Government to 
Bhakra Manaacrnent Board. The Haryana 
Government IS pressina for the transfer 
of their control under the provisions of the 
Punjab Reorganisation Act, 1966. 

(b) Section 79(1) (c) of the Punjab Reor-
ganisation Act, 1966, provides that the admi-
nistration, maintenance and operation of these 
Hcadworks is to be with the Bhakra 
Manaacment Board, set up under the 
Act. 

(c) Accordina to Punjab Government 
the issue of transfer of the control of these 
Headworks is a part of the laraer political 
issues counected with the arbitration on 
Bbakra Nanga! Project by the Prime 
Minister of India. The State of Haryana on 
the other band wants the control of these 
hcadworks to be witb Bhakra Management 
Board in BaXlrdancc with the Act, 

(d) Yes, Sir. 

Private Practice by ~erame  Doc:tora 

*1647. SHRI G. Y. KRISHNAN: 
Will the MinUter of HEALTH AND 
FAMlLY PLANN}NG AND WOllKS, 

HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a I tbe justification in allowing private 
practice to Government doctoR when other 
services are not allowed private work; 
and 

(b) whether Government propose to re-
move such disparities ? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS 
HOUSING AND URBAN DEVELOP: 
MENT (SHRI K. K. SHAH): (a) Private 
practice is not allowed to the doctors of 
theC. H. S. 

(b) Does not arise. 
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